4475 Written Answers

Declaration of Urban Areas in Delhi

1713, Shri Shree Narayan Das: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that about
100 villages in South Delhi are going
to be declared urban greas;

(b) it so, the circumstances under
which this ig going to take place;

(c) whether a statement giving the
names of these villages will be laid on
the Table; and

(d) whether the rrsidents of those
villages have objceted to this proposal?

The Deputy Min'ster in the Minlstry
of Home Affairs (Shri L. N. Mishra):
(a) No such proposal is under con-
sideration of Government.

(b) to (d). Do not arise,
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Grih Ealyan Kendra (Family Welfare
Institute), New Delhd

Shrl R, S. Pandey:
1716, J Shrimatl “Savitrl Nigam:
Shri M, L. Dwivedi:
J[Svlu-l 5. C, famanta;

Will the Minister of Home Affalrs
be plecased 1o state:

ta) whether the employces of Grih
Kalyan Kendra ar: not being paid
their salaries regularly; and

(b) if s0, whether Government havg
taken or propasc to take anv steps to
ameliorate the grievances of the em-
ployees of this organiz:ition?

The Deputy Minister in the Min'stry
of Home Affairs (Shri L. N, Mishra):

(a) The pa:'ment of honorarium to
the staff is sometimes delaved duz 1o
late sanction of the Grant-in-aid.

(b) The Orzanisation hat: recently
bren registered unde- the Registration
of Societics Act, 1B60. As n separate
legal entity, it will br in a position to
marage i3 own affairg and L is ex-
pect~d that payments will be made
regularly.





